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MR. DEPUTY-SPEAKER: The House shall now take up Item No. 9 : Essential Commodities
(Amendment) Bill, 2006. The time allotted for this Bill 1s three hours. Now, the hon. Minister.

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Hon. Deputy-Speaker, Sir, I beg to move:

“That the Bill further to amend the Essential Commodities Act, 1955, as passed by
Rajya Sabha, be taken into consideration.”

Sir, the Essential Commodities Act, 1955 provides for the control of the production, supply
and distribution of essential commodities. Section 3 of the said Act empowers the Union
Government to control production, supply and distribution of the essential commodities.[122]

It also empowers the Central Government under Section 5 (b) of the said Act to delegate the
powers to make orders or i1ssue notifications under Section 3 to a State Government or an officer or
authority subordinate to a State Government. Consequently, several Control Orders have been issued
under the said Act.

The need to relax various controls on agricultural products including controls on inter-State

movement of such products was discussed in the Conference of Chief Ministers held on the 215
May, 2001. The said Conference recommended constitution of a Standing Committee consisting of
Union Ministers-in-charge of Agriculture, Commerce and Industry, Finance, Consumer Affairs,
Food and Public Distribution, Rural Development and Deputy-Chairman, Planning Commission as
also the Chief Ministers of the States of Andhra Pradesh, Karnataka, Orissa, Assam, Uttar Pradesh,
Punjab, Madhya Pradesh, Haryana, West Bengal, Kerala and Maharashtra, to review the list of
essential commodities and Control Orders to ensure free movement of agricultural produce. The said
Standing Committee recommended that the restrictions on movement of all agricultural commodities
should be removed and that the Essential Commodities Act, 1955 may continue as an umbrella
legislation for the Centre and the States to use when needed, but that a progressive dismantling of
controls and restrictions was also required.



The list of essential commodities has been reviewed from time to time with reference to the
production and supply of these commodities and in the light of economic liberalization. On the basis
of the recommendations of the aforesaid Standing Committee and in consultation with the concerned
administrative Ministries, eleven commodities in the year, 2002 and three commodities in the year,
2004 have been deleted from the list of the essential commodities declared under sub-clause (x1)
clause (a) of Section 2 of the said Act. However, certain commodities which have been defined in
sub-clause (i) to (x) clause (a) of Section 2 of the said Act could not be deleted through notification
even though the Government considered it necessary to delete those commodities from the list of
essential commodities in the light of the improved demand and supply position. Therefore, the need
has been felt for amending the said Act.

The salient features of the proposed amendment Bill are as follows:-

(I) the essential commodities, namely, (1) cattle fodder, including oilcakes and other
concentrates; (ii) coal, including coke and other derivatives; (iii) component parts and accessories of
automobiles; (1v) cotton and woolen textiles (1v a) drugs; (v) foodstuffs, including edible oil-seeds
and oils; (v1) iron and steel, including manufactured products of iron and steel; (vi1) paper, including
newsprint, paper-board and straw board; (viii) petroleum and petroleum products; (ix) raw cotton,
whether ginned or unginned, and cotton-seed; (x) raw jute; defined in Section 2(a)(1) to (x) of the
said Act and power under Section 2(a) (x1) of the said Act to declare any other class of commodity
which the Central Government may, by notified order, declare to be an essential commodity for the
purposes of this Act, being a commodity with respect to which Parliament has power to make laws
by virtue of Entry 33 in List III in the Seventh Schedule to the Constitution, are being omitted.

(IT) Simultaneously a new Section 2A (1) is proposed to be inserted which provides that the
essential commodities listed in the proposed Schedule, namely; (1) drugs; (11) fertilizer, whether
inorganic, organic or mixed; (ii1) foodstuffs, including edible oil seeds and oils; (iv) hank yarn made
wholly from cotton; (v) petroleum and petroleum products; (vi) raw jute and jute textiles; (vii) (a)
seeds of food-crops and seeds of fruits and vegetables, (b) seeds of cattle fodder, and (¢) jute seeds,
shall be the essential commodities for the purposes of this Act.imsoffice23]

Further, the said new Section 2A (2) (3) (4) empowers the Union Government, in
consultation with the State Governments, to remove any commodity from the Schedule and also to
issue a notification to add any commodity in the said Schedule in the public interest when there is a
scarcity of any commodity to which Parliament has power to make laws by virtue of Entry 33 in List
III in the Seventh Schedule to the Constitution. Such a notification shall remain in force for a period
of six months unless it is extended by the Central Government in the public interest and for that
purpose reasons are to be recorded by the Central Government.

It is also proposed to provide for continuance of the notifications, orders, any appointments
made, licence or permit granted under Section 3 of the said Act in respect of the essential
commodities which are being retained in the proposed Schedule as essential commodities.

Consequential amendments in Sections 3 and 12-A of the said Act are also being carried out.



I am thankful to the Standing Committee of Food, Consumer Affairs and Public Distribution
who have examined the Amendment Bill in detail. The Committee had given its recommendations in

its Eleventh Report which has been submitted to Parliament on 17th May, 2006. The Committee,
while examining the Bill, also sought the comments of the State Governments and Union Territories
and the voluntary consumer organizations on the Bill. While the Committee has not received any
comment from the various organizations, the Committee has stated that most of the States have
expressed their concurrence as the proposed modifications are relevant and cover all aspects. The
Committee has also generally endorsed the objective of the Amendment Bill. Rather, the Committee
has recommended that the list of the seven items proposed to be covered under the amended Act be
re-examined and only those commodities be retained in which there is hoarding, black-marketing
and shortage which cannot be tackled through the normal trade channels.

Sir, in this connection, I may like to clarify that the purpose of the amendment of the
Essential Commodities Act, 1995 is to enable the Central Government to keep the list of the
essential commodities to the minimum by deleting all such commodities which have no relevance in
the context of present improved demand and supply position and facilitate free trade and commerce.
Only those commodities considered essential to protect the interests of the farmers and the large
sections of the people living below poverty line are proposed to be retained under this Act.

No change in the basic provisions of the Essential Commodities Act, 1955 have been
proposed. The State Governments will continue to exercise powers delegated for the implementation
of the Control Order under the Essential Commodities Act, 1995 even after this amendment.

The Essential Commodities (Amendment) Bill, 2006 was taken up for consideration in the

Rajya Sabha on 215! of August, 2006 and with the amendments proposed by hon. Members in the
Bill, it was passed by the Rajya Sabha on the same day. These amendments have now been
incorporated in the said Bill to be considered by the Lok Sabha.

Sir, I do not want to take more time of this august House. I am ready to clarify any points of
doubt of hon. Members of the House on the said Bill. Thank you, Sir.

MR. DEPUTY-SPEAKER : Motion moved :

“That the Bill further to amend the Essential Commodities Act, 1955, as passed by
Rajha Sabha, be taken into consideration”.
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SHRI L. RAJAGOPAL (VIJAYAWADA): Thank you, Mr. Deputy-Speaker, Sir. I rise to support this
Bill. The Essential Commodities Act itself came into force to ensure that the needy people of this
country get in time and at affordable prices all the required and essential commodities in various
parts of the country. That is the reason why this Act came into existence in 1955. But unfortunately
in spite of various Acts of Parliament, what I feel most important is the real acts of the authorities
who execute and implement these Acts in the field. That is what is missing in most of these Acts.
We have seen in many instances and many times as to how prices have fluctuated or have risen but
still there is no real action on the field.

We have seen in 1998 when onion prices had gone up or skyrocketed. What was the
implication it had in the whole country? We had also seen as to what is the fall out of the political
situation in 1998. More recently, we have seen as to how wheat prices have gone up. We have seen
in South India as to how chilly prices have gone up in one year and also in the other year as to how
the chilly and cotton prices have come down. There is huge fluctuation in the prices of various
commodities. The reason is not that we did not have the Act but because we have not fixed the
responsibilities on any single unit or single individual. Hence, what we need to ensure is, whenever
we have an Act, accountability has to be fixed on some persons or authority or department. That is
what 1s missing in most of our Acts. Even in the Essential Commodities Act, I feel that it is
important that all the barriers are to be removed because we have moved into a world where we do
not want any barriers. At the same time, what 1s important 1s the proper plan, proper supervision,
proper accountability and transparency in all our functioning. That is what we need to ensure and
that what 1s to be followed in practice.

If we look at this particular Bill, all the Chief Ministers have come together and have felt that
we would have the power to add in the list of commodities. Let us not have a fixed list of
commodities which are included in the restricted list. Then, the Government does not act on that.
Let us have a dynamic approach. Now, we have seen the sugar price has gone up to Rs.21 per
kilogram. We have also seen at times, a couple of years back, when the sugar was sold at Rs.11 per
kilogram, sugarcane growers did not get good remunerative price. We feel that at various times, the
only reason 1s that of adopting the static approach. Now, we have moved from static approach to
that of a dynamic approach where the Chief Ministers of concerned State Governments would act on
that and the Government of India in consultation with these various State Governments can include
various items in the list of essential commodities. At the same time, we need to be very careful.
Every year, we need to plan as to how much i1s the total production in these each category because
we have seen in Andhra Pradesh itself there was a time when tomato was sold at Rs.20 per
kilograms but in the neighbouring Karnataka, tomato was sold at 50 paise per kilo or Rs.1 per
kilograms. Sometimes even tomatoes were thrown into the streets also because there was no proper
planning, proper movement, proper distribution and proper supply of all these items. We need to
ensure that there is free movement of agricultural produce from Kanyakumari to Kashmir, from West
Bengal to Maharashtra or from East to West or from North to South. Commodities have to flow
seamlessly.



Cement has become an essential commodity as a lot of people need cement now. But
unfortunately, even the prices of cement are going up. We need to ensure and stop exports.
Whenever prices are going, we should not allow exports of those items so that we can contain the
prices. But we act only when the situation goes out of our hands or when the entire nation 1s facing
the hardship because of increase of prices of various commodities. What is more important? What |
feel missing in this entire Act is, there is no provision to fix the responsibilities or there is no
provision to make anybody accountable for the price fluctuations or variations or sufferings of the
common man. | hope the Government would look into all the aspects mentioned by me and try to
make proper amendments and suitable clauses into the Act. With these words, I would support this
Bill. Thank you once again, Sir.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): The purpose of this Bill is to keep the
original Act as umbrella legislation, giving protection to agriculture as well as to farmers. The words
used are ‘umbrella legislation’, because it will act as an umbrella for the Central Government in the
matter of deciding essential commodities.

Under the 1955 Act, all goods were declared ‘essential goods’, when there was demand, not
equal to supply. In India, there are different situations existing in different States. Take for example,
rice; rice 1s an essential commodity in the State of Kerala, but it will not be an essential commodity
in the State of Tamil Nadu or Andhra Pradesh; they are surplus States. So, the law cannot be
uniformly implemented in these States. So, the availability and supply of goods as well as the Public
Distribution System will have to be influenced by the provisions of the Essential Commodities Act.
It 1s not at all done away with, and it is still kept there, giving power, to the States as well as the
Centre, to declare certain commodities as essential commodities under Section 3 of the Act.

Now, I would like to point out that whenever any notification is issued under sub-clause 2 of
section 3 — I would caution the Government — it will not be conducive for the poor man if such a
notification is not issued in consultation with that particular State Government. The consultation
with the State is essential in issuing a notification under the Act. If rice or paddy is notified as an
essential commodity in the State of Kerala it need not be so in the State of Tamil Nadu or Andhra
Pradesh or any other State. So, there has to be a differentiation.

[t is not enough, if we simply say that by notification we have removed all the commodities
from the purview of the Act; we can do that. For the purpose of implementation also, six months
duration is there; and the Central Government can extend that duration of six months for a further
period of six months. Whenever it is extended, I would request the Central Government to have a
prior consultation with the State Government before issuing a notification. Straightway issuing a
notification for six months and then, extending it for another six months without consultation with
the concerned or the aggrieved parties will be disastrous and the purpose for which this Act is passed
will not be achieved and it will be a futile exercise.

These are the points which we have to bear in mind whenever a notification is issued under
the provisions of the amended Act. Moreover, we must realize the situation — when this Act was



passed, the supply position in the market was very tense. In order to maintain an equitable public
distribution among the different sections of the society, this Act was passed. We issued certain
notifications covering almost all the essential goods that are available for the existence of human
life. Now, we are living in a liberalized economy. It has become a reality. In the age of globalization
or liberalization, this amendment will be essential, without which we cannot proceed further.
[MSOffice27]

15.00 hrs.

The main purpose of the amendment 1s to cope with the market conditions available in a liberalized
economy. We are now living in a liberalized economy giving free access to everybody. Inter-State
trade restrictions have also been now removed. There 1s free trade now. All this is possible on
account of liberalized economy but we should bear in mind that deficit States are still following the
Public Distribution System. We are trying to maintain the PDS in Kerala. This notice has been
issued straightaway and I am afraid that with this, the PDS will be detrimentally affected.
Whenever a notification is issued, please bear in mind that there are States which may be adversely
affected by it. The interest of farmers in Kerala is not to save the interests of the farmers of the
neighbouring States of Tamil Nadu and Andhra Pradesh. All these ground realities will have to be
taken into consideration before issuing a notification.

[ now refer to the salient features of the proposed amendment. I fully agree with the salient
features but at the same time, as per the Notification, a number of items are now being deleted from
the List. Entry 33 of Schedule 3 of the Constitution empowers us and we legislate under this
provision of the Constitution. This amending Bill i1s also as per the provisions of Entry 33 of
Schedule 3 of the Constitution. We must have a basic approach that we are living in a Federal State.
In a Unitary State there is no difficulty. We can straightaway issue the Notification. But we are
living in a state where the economic conditions as well as availability of goods differ from State to
State, as I have already explained. So, this is a complicated issue. For instance, we are keeping, by
Notification, certain items under suspended animation for six months. Some items are being kept
under suspended animation which may be extended or end then and there. I only hope and request
the Government to always consult the concerned State Governments before taking away or including
any item under the purview of this Act.

I am not afraid of our present Minister. Ministers may come or go. Shri Sharad Pawar may
not be the Minister for ever. A Minister or a Government with a broad outlook, taking into
consideration the interests of the deficit States, is good. Otherwise, it may not be in the interest of
the deficit States.

[ hope that the Government will bear all these points in mind. With these few words, in the
changed scenario of the liberalized economy in the country, I support the provisions of the Bill.

MR. DEPUTY-SPEAKER: I would like to pass this Bill before 1530 hours. I hope the hon.
Members will cooperate and will be very brief in giving their suggestions.
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MR. DEPUTY-SPEAKER: Anybody who wishes to have a meeting with his colleague can go
outside and talk to him.
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370eTT 3MYf # HSTE 81 & & AT Pal W IMYfd el HR U1 %8 &1 39 IR g4 a9 &g <=1 g
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MR. DEPUTY-SPEAKER: Now, Shri Ram Kirpal Yadav to speak. First of all, you are requested to
go to your seat.



#ff I PUTA TR (IST) : YA HEGT, § AT HA St BT 3R IMUST MR @R FRAT A1 g a1 a8
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WHR B AJAWH a5 AATIH, 1955 & Iqe Pl AT T [hal ff 9] B Mawgsd diffd HH
@1 PR Fed &l VAT 98 99 PY Gl @ 94 g, WPHiad ofuar ol R #§ S9 avg @t gefwan sferan
ST 81| WRHR I MMaLID a%g DI ATY[<I ATerd B ST SMYFT AT B BT WaART 84 W, AT A1
AT AR a9l & ATEdd ¥ 81 fban off \ebell, gednfe &1 Rufer # A {6t ag d1 ol & 4 smawasd axg
aiffq &R Fodl 8l avdd A% (Weed) e, 2006 & WiemH ¥ W GHl W [T AT § 3R W 98 3R
" @ ard W ®El 8 &l § gusar € fF MfPed R W ag w@rd avg @en 8| &8 AT GeRi | 37Ul 1
& UIdT| 3@ db S graere el o, § guesr € {6 39 S & wem 4 g Su W R e &1 afder fira
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# el € {5 39 B & AEIH F YT BT H O 9w B A, a8 T BRI 3/ A By
ST @ gl # [AfPEd dR o) wed ferfl| s el @1 9w 9gd agford el g ave sHEnt @
HTETH S BT Ao gl oft O S BT R ST WA BRAT USdl o, §9 BH & "ed 9 39 W
fer=or 1w

3id #, ¥ SUTQT B 7 HEd gy Hedl AR B I BEH S AN B W M A Bl ed frerft ol
ST O TR BT T BT gl o1, 999 [fPad Ak w Foma e # g 39 a1 aweds s gy
= St @1 g=gae < g

A garg Migd (M) @ ARG [UIla S, § weEr g 6 S e oman 8, a8 99e Qs &1 [@d §, Bie
fact & <ifepsT aga & weaqul fact 81 39 fad & sfeidey Us TR 3R & Ol U YA &, SUB! HH el |
feashrga fobar o1, < the Essential Commodities Act is directly proportional to the economy of the



nation. 4T dia # ®Ig 1 &6l &l 8RNI §UHT Adeld I8 2 & wiRga safEds &1 avg 9 M WA g
ST HAIRSE B N1 QORI ARSI # Sad &, SUS! YISl &1 MRl 2] SHH Hoi¥l 3R BRI aH1 avem=
& © I8 U WIgS 2 olfhl 3UD! gAY Wigs I8 2 b o0 Aigem ol 388 ol W Sl 21 I8 7ugyl gl
U VA Dl 3R TR 1S el g, al § U1 g9 g f& when 1 said that this Act is directly proportional
to the economy of the nation. # Cafldbel a8 H U8 SREIBIE HAT el § b 39 Tde H HIbI
ASifthe=a &1 gy 2 because this indicates the progressiveness of the nation. # Va1 wverar € &
IR FHISES &1 Udh drad a1 aregl [ am not delivering a political speech. & a1 1 &1
a1fee, which will be the indicator of the economy. 519 98 19T @Wrell 8 T9 {0 BT qarT &I owd &l
& f& Economy is progressing. <1 afgar o @1 gl foft &1 o1 99 @1 Sewd 7€l 81 a@! s Pt
Bl @ & olfhd Sd SHEFT BT a9 Sl SHAH B gD deal & fad Rk HAfRAS 8, S Bl W=,
IAF Adeld 2 fb $B 7 $9 Teds ¢l In short, this is the indicator of economy. $d®T 46 Wyd Far=
®I SeRd T 8 5 S e @ € et fonie g S e Gafthd & S 3R I96! YT @l
<1 | This is the basic theme of the Bill. s&# @ms® W @+t sge=w g @izl

A W H UD ad el AT I gl A aod 9w b 9l garel o o | A @ e W oW ik
e RAE +ff <&t 21 8 " © 6 § 7era g1 wRiae SAIfeds @t SWeE 43 bel qel fodl | Big FRime
3R I8 dld < f&b this is the specific definition of essential commodities. I am still in suspense. 31t
@ e @, feAle wwg AU ® gafev 39 99 @ WRra sHifeds # sta SfSY this cannot be a
definition. ST U& A AT 7 dlanl & we Tadie 9 Raeds foa S| =2 aren & 781, ara @ 1
g o a1 Bl AR SMEES ¥ <1t 3771l 78 SWiHeH & & Favdl | [MSOffice3 1]

# I8 I ATEdl g B RiRRe RIS T ue @l e aar 27 S 6 Raaas |ea T F,
Sqd! B AR BT 7 8 &t ao8 ¥ & dhdl 2 b g9a! Fags 8l 39 Vae & dad fhdt &
TS goxe it ased &1 g9¢ I WIeac a5 Fdal 8, foll gu &1 313 aged SHH STaaR Hiede
famm S wear g, forel el & Rl @1 s dieae fhar o et © R/ifE swet drs Alifths Sfefem
el 21 gD A1 & 39 fad & wew § # 9 ard wen gl [am very specific. Shri Sharad Pawar is a
veteran and a senior leader. # 37! TSARS T8l § Fehal gl ol # 9 a1 He AEAl 5l ISl I AT
2 5 oo faa & o fore & TR 8 ISP SgcHARS RET B! AT Rife 30 ager WRGE I8 8 ©

g, for example, you have given, in general, the petroleum products. What does it mean? We are

concerned with kerosene and LPG and not with other petroleum products because 200 products
come under the Ministry of Petroleum and Natural Gas. When we are concerned with the LPG and
kerosene, the list should specify the items. 0 % @ MR M IR € S G, 4 A ASHAT
9 ad |ARE @ @12yl This is my first suggestion. ¥R g8R1 Yea I8 @ f& There should be a
ceiling limit. When the theme of the Bill is directly related or proportionate to the economy, there
should be a ceiling. 8 a8 & =T @1y & there should be a box which will be the indicator of
the economy. $9 dfa &1 aregA fefics g1 TRyl swa 9oig 98 & & &= A9 3 swxa farfaee 2t 2

3R B TS g @1 Sod © dl 81 Wehdl & [ 3M1S HEM d1& =1 Bl Wico 81 & & dl a1 Pl 89 I dre
STeiil| oifeh Sia b 8H g Pl aTe” T8l (eblelil Td Tb 8 a1d DI IGH &l Slcd A1l | el 3@ &1 Th
A1 g BRY U ¥ 6 3o g Hifer il @il aER Aifer € & A g9d 20 3mgeA € 9 geN 25
B ¢ AT 30 B WG A B IFD!T AR dx @ gl It should be a dynamic process. 3R &4 I8 AT
3raT of ar # wwen g f% it will help to improve the economy. #R1 =1 gsma a8 & f& there should be
a Monitoring Committee. 3l aIg &1 W1 & & &89 <l B agew Fodled & 3R $Y Tgerd I Sled
gl IR TTeld 39 MR W & 6 Iuh! snmawaasal fvat g1 # awgrar € & St AFeRn &3 a1 Reg aadt




B, IHBT difevide & I BT @Iy fb fobedl amgen &1 @i 9 f9@ren Wl This should be the objective.
39 R HHET BT I Sifeifaed & 81 A1y {6 98 wipoR Jged S dleR H R 91 g, I el @1 8 Al
FT T8 @ 8, AR W & A STD T gheed gl AMQ? I A RN G 2
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e # A S € a3 Mo ARl ame arafiwdr aE ® 6 aw af e @ e & w8 @ g
SEHT A HYHhaaw® B e 81 21 AYHFRT Suel aed! © b 390 Wk $AfeSS tae d e 9y
Fife they are getting the benefit. &g ghFIMACH 7 I8 fdOR @ fhar & 6 PR A &1 afftee &1 &
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T8 NIdae HAT IIRd ©, T B IAUEH b FI A8l WISde BT dEd &, Uh 391 I H Uad B & i v
MIeae ST ATEd € 3R I & F] AMaTH I B i STl ST 8T & ATh! aRggeli P i T8 7 MR # A
ATl I8 & [ M9 del 6 a9 AuiRal ) sRars & T, a9 B el T, ga ARyl @ it gan
A B agall &1 A 6 a1, H9 29 s W & A DI A B Tl B A I8 © B S
TAHT DY fHAT? 3R A 10 BOR el 311e] Wt B o 3R o1 BT W 10 39Y BI S8 YT 20 39
forer o fewma & & fazn, @ =1 I W i gon? sHfe Hra-afe a8 © 5 o Eie Fa B, S
QRSP fohae o iR R A JEN B GG SA oI AT AT UGB! [SUSYA FIAT - TE Hra-AfhT | F
I g VAT Rivew 87 wad 9t a1d o1 I8 2 b 3ud ufecies ®1 1 Byer gavl, AIRAT bl T JHUAT gl
qAT ATYIRAT BT HHAYE T el iR Rurdiie &1 @al 39 W fbdar gan? Wy € gt S fhar 27
T T ® {6 399 W9 o o a1 €, 9% fer aga sron 21 This is a cross check. T3t oram ® fF # < ard

W@t € Shri Sharad Pawar is a very veteran and matured leader. He has a long vision to see. But, |

think, whatever I have said on this Bill are very genuine and very technical. So, they should be
considered while passing the Bill.

SHRI B. MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir thank you very much. I do not know
how much time I have at my disposal. ... (Interruptions) However, I thank you for allowing me to
participate in this Essential Commodities (Amendment) Bill, 2006.

Sir, at the very outset, I should say that the Bill to amend the Essential Commodities Act
reflects a very half-hearted bid to tone down the provisions of this outdated and retrograde piece of
legislation. It was in 1955 the Essential Commodities Act came into being. We are deliberating it
after 51 years, viz., in 2006. A lot of amendments have already been made within these 51 years.
My apprehension relating to this Bill is that the Bill 1s unlikely to adequately serve the objective of
creating a free and competitive environment for the growth of agriculture, industry, trade and
services. These are the four major pillars on which our economy is resting.



The Bill while seeking to remove from the list of Essential Commodities all the eleven items
mentioned under Section 2 (a) of the ECA, opts for retaining seven categories of goods.

(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mahtab, you will be given time on another day.



